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2. g ¥ar g SRR S8, ane 9R=ad, 2017(Rer =098 9% 997d o IR Fgl
T g), § IREIw 14 %, TR (iv) ® T, Rutetag S9- o= Ew e s G
STTURTT, 3T

“(v) QITET ST & STEqET % HIARIA 0l THIH, JF, AW AT d7 et For 7 a5 R g At
et & =T sremer Y srquteata, AT A7 BT o= 0T & 9= FAT &1 Hagd wed § aad
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a7 i srewer 3 ATHTRT T, ST AT TgeT 2, Teder v stafaaw it 4y 16 F qgd "y U
FTAT 7 A T THhaT g A FwTAHTA hf G i Rafa &, ToAreger aquT SAeqer F Hwrddr
T = Terd T srater 3 forg ar Fafa sreger & Araisa 9%, ST Y uger 2, dEr awar g1

3. gt affi=aw ®, aRf=aw 17 ¥, IT-a90«a9 (15) 1 AT 67T o)

1. T AT g, [Aerd
[FAr=Tae-111/4/3191./1004/2024-25]

feoqur, qor oA 9 F e, JEEn, 9 1l g9 3, 3u-aT (i)H arE 23 ¥, 2009 #

SATERAAT FEAT AT.1.174.280 (37) T T T 70 9 i qrErg 15 staFea<, 2015 =t sAfeg=ar
Tt 91,837 () oY @ 21 a1s, 2017 & L3 947 (31) ST arira 30 S, 2023 &t
®1.5.VNIT/Admn/2760(31) 51T "erfara f3 o o

VISVESVARAYA NATIONAL INSTITUTE OF TECHNOLOGY, NAGPUR
NOTIFICATION
New Delhi, the 28th January, 2025
F. No. VNIT/Admn/478 (E) dated 28™ January 2025.—In exercise of the powers conferred by sub-section

(2) of section 26 of the National Institutes of Technology, Science Education and Research Act, 2007 (29 of 2007),
with the approval of the Visitor of the Visvesvaraya National Institute of Technology, Nagpur, the Board of the
Visvesvaraya National Institute of Technology, Nagpur, hereby makes the following Statutes to amend the
Visvesvaraya National Institute of Technology, Nagpur Statutes, 2017, namely:—

1.

2.

(1) These Statutes may be called the Statutes of the Visvesvaraya National Institute of Technology,
Nagpur (Amendment) Statute, 2025.

(2) They shall apply to the Visvesvaraya National Institute of Technology, Nagpur.
(3) They shall come into force on the date of their publication in the Official Gazette.

In the Visvesvaraya National Institute of Technology, Nagpur Statutes, 2017 (hereinafter referred to as the

principal Statutes), in Statute 14, after sub-statute (iv), the following sub-statute shall be inserted, namely—

“(v) In the event of occurrence of any vacancy in the office of the Chairperson of Board of Governors by
reason of expiry of his or her tenure, death, resignation or otherwise or in the event of the Chairperson being
unable to discharge his or her functions owing to absence, illness or any other cause, the Chairperson of an
Institute of National Importance, may discharge the functions assigned to the Chairperson under Section 16
of the Act, for a period of six months or till the nomination of a regular Chairperson, whichever is earlier,
with the approval of the Visitor and in case of expiry of tenure, the Visitor may extend the term of the
incumbent Chairperson for a period of six months or till the nomination of a regular Chairperson, whichever
is earlier.”
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3. In the principal Statutes, in Statute 17, sub-statute (15) shall be omitted.

Dr. PREM LAL PATEL, Director
[ADVT.-111/4/Exty./1004/2024-25]

Note: The principal Statutes were published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (i)
vide notification number G.S.R.280 (E) dated the 23" April, 2009 and subsequently amended vide notification

number G.S.R.837 (E) dated the 15" October, 2015, S.0.947(E) dated the 21t July, 2017 and
F.No.VNIT/Admn/2760 (E) dated 30"June, 2023.
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